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In the Uttarakhand High Court

Case No : Writ Petition No. 3410 Of 2024 (M/S)

M/s Shri Shani Sai Minerals And Another APPELLANT

Vs

Punjab National Bank RESPONDENT

Date of Decision : 17-12-2024

Acts Referred:
Constitution Of India, 1950 — Article 226

Citation : (2024) 12 UK CK 0077

Hon'ble Judges : Alok Kumar Verma, J

Bench : Single Bench

Advocate : Anil Kumar Joshi, Ashish Joshi

Final Decision : Dismissed

Judgement

Alok Kumar Verma, J

1. The present petition under Article 226 of the Constitution of India has been
filed with the following prayers: -

“(I) Issue a writ of certiorari quashing the impugned thee- auction notice dated
29.11.2024 issued by respondent bank (contained as Annexure No. 1 to this writ
petition).

(II) Issue a writ, order or direction in the nature of mandamus commanding and
directing the respondent not to proceed with the e-auction notice dated
29.11.2024.

(III) Issue any other or further writ, order or direction which this Hon’ble Court
may deem fit and proper in the circumstances of the case.

(IV) Award the cost of the petition in favour of the petitioner.”

2. Mr. Ashish Joshi, Advocate, submitted on instructions that no bid has been
received yet in pursuance to the auction notice dated 29.11.2024. Therefore, the
present writ petition has become infructuous.
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3. With the consent of both the parties, the present writ petition (WPMS No.
3410 of 2024) is dismissed as infructuous.
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